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V. Nrllasenap8thy, Meuber CI) B.S.V. Prakash Kum Member (J)

Application No. 608 of 2017, the meerirg of Equity Sharcholders of the Petitioner

Company was convened and held at Knowledge House, Shyan Nagar, Off Jogeshwari-

Vikoli Link Road, Jogeshwari (E), Mumbai-400060 on Friday,286 July, 2017, at l:00

p.m. and the rcquisite quorum was present altd the Scherne was approved with the requisite

majority by the Equity Sharcholders with modifications. The amended Scheme was filed

with the NCLT which is annexed as 'Exhibit D' to the petition. Th€ Chairp€rson appointed

for the meeting has filed his affidavit verirying his report dated 28m July,2Ol7 which is

annexed as Exhibit 'F' to the petition.

4. The Counsel for the Petilioner firnher submits that as directed by this Tribunal, rctices

have been served upon all the Regulatory Authorities rEmely, concerned Income Tax

Authorities, OIfice ofofliciat Liquidator, Central Covernment through Regional Director,

Registrar of Companies, Mumbai, Securities and Exchange Board of India and Bombay

Stock Exchange. No representation is received by the Petitioner Company Iiom any

Regulatory Authority. The requisite information called for by the office of Regional

Director has already been submitted by the Petitioler Company and no fr.uther information

has been sought fo!.

5. At least l0 days before the date fixed for hearing, Petitiorcr Compary to publish the

notice ofhearing of Petition in two local newspap€rs viz. "Fre€ Press Journal", in English

language and translation thereof in "Navshakti", in Mamthi language, both having

circulation in Mumbai as p€! Rule 16 of the Companies (Complomises, Arrangements

and Amalgamations) Rules, 20 1 6.

6. The Petitioner to fil€ an affidavit of service regarding the dilections given by the Tribunal

thrce days before the date fixed for fiml heariDg and do repo( to this Tribunal that the

direction regarding the issue ofadvertisement ofthe notice has been duly complied with.
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